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Heard both sides. Learned advocate for the appellant has 

submitted that they have filed Form SVLDRS – 1 to settle the 

case under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 

2019 on 3012.2019. Consequently, after examining the case, 

Form SVLDRS-3 was issued by the designated Committee 
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directing them to make payment of Rs.79,244.70 on 

28.02.2020. Subsequently, the appellant had paid the directed 

amount on 17.03.2020. He submits that, therefore, in view of 

Section 127 (6) of Finance Act, 2019, the appeal before the 

Tribunal be deemed to have been withdrawn. Learned Authorised 

Representative (AR) for the Revenue does not dispute the 

payment. Consequently, the appeal is deemed to have been 

withdrawn. 

 
(Dictated and pronounced in Open Court) 
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